Government of Jammu and Kashmir

Finance Department
Cuvil Secretanal, Jammu/Srinagar ~ *

Notification
Jammu, the \6"of April, 2019

295
SRO In exercise of the powers conferred by section 148 of the Jammu and Kashmir Goods and
Sivices Tax Act, 2017 (Act No. V of 2017), the State Government, on the recommendations of the Council,

20y notifes the following classes of registered persons, namely:-
() a promoter who receives development nghts or Floor Space Index(FSI) (including additional FSI) on
or after 1t April, 2019 for construction of a project against consideration payable or paid by him, wholly

or partly, in the form of construction service of commercial or residential apartments in the project or in
any other form including in cash;

(W) promoter, who receives long term lease of land on or after 1%t April, 2019 for construction of
residential apartments in a project against consideration payable or paid by him, in the form of upfront
amount (called as premium, salami, cost, price, development charges or by any other name}, as the

registered persons in whose case the fiability to pay central taxon, - %
_ ' ' _ 0 m
4 e consideration paid by him in the form of construction service of commercial or residential apartmen

fe project, for supply of development rights or FSl(including additional FSI); B
: i ona
¥l the monetary consideration paid by him, for supply of development rights or FSi(including a

FSi)relatable to construction of residential apartments in project,
: other name) paid
B the upiont amoud (called as premium, salami, cost, price, development charges or by t:ﬂ!f o
: idanti nts in the projec
by him for long term lease of land <latable to construction of residential aparime f development rights or
9 the supply of construction service by him against consideration in the form o pm

FSl(including additional FSI), - -~
ere required, by the competent
$hall anse on the date of issuance of completion certificate for the project, where req

&ithority or on its first occupation, whichever is earlier

2 Exp/anation - For the purpase of this notification,- : _ o
' i e) of section 2 of the Re
UThe 1erm “apartment” shall have the same meaning as assigned o it in clause (e)

~Slate (Requlation and Development) Act, 2016 (16 of 2016)



Jpelem 'promoter” shall have the same meaning as assigned o it in in ¢

-0 (Raguiation and Development) Act. 2016 (16 of 2016), lause (zK) of section 2 of the Real

2 5 tom “project” shall mean a Real Estate Project (REP) or a Residential Real Estate Project (RREP);

4 e erm “Real Estate Project (REP)" shall have the same meaning as assigned fo it in in clayse
on 2 of the Real Estate (Requiation and Cevelopment) Act 2016 116 of 2016) L

¢ he term *Residential Real Estate Project (RREP)" shall mean a REP in which the carpet area of the
«emercial apartments is not more than 15 per cent. of the total carpet area of all the apartments in the REP

i the tem “floor space index (FSI)" shall mean the ratio of a building’s total floor area (gross floor area) fo the
s ¢ the piece of land upon which it is bult.

# Tax 0n services covered Dy sub-para (i) and (i) of paragraph 1 above is required to be paid under reverse
szee basis in accordance with SRO notification No. SRO -GST-13 DATED 08 07.2017 issued by Finance
matmenl, Government of Jammu and Kashmir, as amended.

This notification shall deemed to have come into force w.e.f. 1% day of April, 2019,

By Order of the Government of Jammu & Kashmur.

Sd/-
(Dr. Arun Kumar Mehta} (AS,
Principal Secretary to the Govemment
N ET/EStYGST/1 19/noti-Hll Dated. |6 04 2019
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3 Commissioner, State Taxes, J&K. |
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1L Additional Commissioner, State Taxes Tax Planning, J&K.
12 Pvt. Secretary to Hon'ble Advisor (S).
I3. President Kashmir Chamber of Commerce & Industry, Kashmur
14 President Federation of Industry, Kashmir
3. President Chamber of Commerce & Industry, Jammu.
1€, President Industries Association Bari Brahmana/Samba.
:; :;l;ﬁident Tax Bar Association, Jammu‘,;Srinng:;-ashmjr
neral Manager, Government Press Jammd, . nt.
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